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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

.

EASTERN ZONE BENCH, KOLKATA N ==

ORIGINAL APPLICATION NO.161 /2024 /EZ

In The Matter of:
Jagriti Bhattacharya
... Applicant

Versus
The State of West Bengal & Ors.

. Respondent(s)

ACTION TAKEN REPORT IN THE FORM OF AFFIDAVIT ON BEHALF OF
THE RESPONDENT NUMBER 06, DIRECTOR, STATE WATER
INVESTIGATION DIRECTORATE, WEST BENGAL.

I, Smt. Chinmoyi Roy, Daughter of Dr Saumendra Nath Ray, aged about
S0 years, by faith: Hindu, by occupation- Government Service duly
authorized vide its letter dated 28.10.2024 signed by Director, SWID,
residing at 64/18A, M.G Road, Tollygunge, Kolkata 700041 presently
posted as Geologist, State Water Investigation Directorate, (S.W.1.D)
Geological Sub Division-Ill D, Barasat, North 24 Parganas & Member
Secretary, District Level Authority, (D.L.A), Government of West Bengal
under Water Resources Investigation & Development Department,
Government of West Bengal having its office at 2nd Floor, Jalasampad

Bhawan, North (24) Parganas, Barasat, do hereby solemnly affirm and

state as follows:-
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1. That 1 am presently posted as Geologist, State Water Investigation
Directorate, (S.W.I1.D) Geological Sub Division-1ll D, Barasat, North
(24) Parganas & Member Secretary, District Level Authority, (D.L.A),
Government of West Bengal under Water Resources Investigation &
Development Department, Government of West Bengal having office at
2nd Floor, Jalasampad Bhawan, North (24) Parganas, Barasat and is
acquainted with the facts and circumstances of this case and is
authorized by Director SWID vide memo no 1323 / NGT- West Bengal
dt 28.10.2024 to affirm this affidavit.

. That this Action Taken Report is filed in compliance to the Solemn
Order dated 01.10.2024 passed by the Hon’ble National Green
Tribunal, Eastern Zone Bench, Kolkata.

_ That it is stated and submitted that the office of the Geologist, State
Water Investigation Directorate, (S.W.1.D) Geological Sub Division-III
D, Barasat, North (24) Parganas & Member Secretary, District Level
Authority, (D.L.A), had received an email from Emami City Association
of Apartments Owners containing attachments of the Permits received

in the name of Oriental Sales Agencies.

Photocopy of the Email received from Emami City Association of
Apartments Owners containing attachments of the Permits received in

the name of Oriental Sales Agencies is annexed herewith and marked

with the letter ‘R-1".

. That the Learned Advocate for the State in the instant matter
communicated the Copy of the Solemn Order dated 01.10.2024 of the
Hon’ble Tribunal, to the deponent on 07.10.2024.

Copy of the Email dated 07.10.2024 communicating Solemn Order
dated 01.10.2024 to the deponent is annexed herewith and marked

with the letter ‘R-2".
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5. That subsequently vide letter dated 07.10.2024 was written by WRELL T 23 28 Z
Geologist, State Water Investigation Directorate, (S.W.1.D) Geological
Sub Division-1II D, Barasat, North (24) Parganas & Member Secretary,
District Level Authority, (D.L.A), to the Director, SWID for the next

course of action to be taken in this regard.

Photocopy of the letter dated 07.10.2024, vide memo 245 written by
the Geologist, State Water Investigation Directorate, (S.W.1.D)
Geological Sub Division-III D, Barasat, North (24) Parganas & Member
Secretary, District Level Authority, (D.L.A), to the Director, SWID is

annexed herewith and marked with the letter ‘R-3’.

6. That on the same date vide letter dated 07.10.2024 was written to the
District Magistrate & Collector, North (24) Parganas for necessary
assistance from civil administration by the Geologist, State Water
Investigation Directorate, (S.W.1.D) Geological Sub Division-III D,
Barasat, North (24) Parganas & Member Secretary, District Level
Authority, (D.L.A), and also request letter was sent to Commissioner of
Police, Barrackpore Police Commissionerate seeking police assistance

vide memo number 246 dated 07. 10.2024.

Photocopies of the letters dated 07.10.2024 written by the Geologist,
State Water Investigation Directorate, (S.W..D) Geological Sub
Division-1lI D, Barasat, North {24) Parganas & Member Secretary,
District Level Authority, (D.L.A), to the District Magistrate & Collector,
North (24) Parganas and Commissioner of Police, Barrackpore Police
Commissionerate is annexed herewith and marked with the letter R-
4’,

7. That on 07.10.2024, a letter vide Memo 247 was sent by email to
Emami City Association of Apartments Owners regarding Action under
section 10 of West Bengal Ground Water Resources (Management,
Control and Regulation) Act, 2005 to be taken on 08.10.2024.
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Photocopy of the email dated 07.10.2024 sent to Emami City

Association of Apartments Owners regarding Action u/s 10 of West
Bengal Ground Water Resources (Management, Control and
Regulation) Act, 2005 is annexed herewith and marked with the letter

‘R-5".

8. That on 08.10.2024, the office of the Geologist, State Water
Investigation Directorate, (S.W.L.D) Geological Sub Division-III D,
Barasat, North (24) Parganas & Member Secretary, District Level
Authority, (D.L.A) had taken actions under the provisions of section
10 (g) of West Bengal Ground Water Resources (Management, Control
and Regulation) Act, 2005 and dismantled the tubewell and the other
tube well could not be dismantled due to hindrance and mass

petition.

Photographs showing dismantling of the tubewell and mass petition
by the members of the Emami City Association of Apartments Owners

are collectively annexed herewith and marked with the letter ‘R-6’.

9. That since the officials of the SWID could not dismantle the other
tubewell due to public hindrance in this regard a general diary was
lodged with the Dum Dum Police Station.

Photocopy of the general diary lodged at Dum Dum police station by
the officials of the SWID is annexed herewith and marked with the
letter R-7".

10. That a Notice dated 09.10.2024 vide Memo 249 was issued for
illegal extraction of ground water to Emami City Association of
Apartments Owners and a Penalty of Rs 15,000/~ (Rupees Fifteen

Thousand) was accordingly imposed.

]
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issued by the SWID to Emami City Association of Apartments Own
is annexed herewith and marked with the letter ‘R-8’.

11. That on 13.10.2024 a mail was received from Emami City

Association of Apartments Owners by the SWID, regarding non
withdrawal of water from 3 (three) bore wells.

Photocopy of the email dated 13.10.2024 sent by the Emami City

Association of Apartments Owners to the SWID is annexed herewith
and marked with the letter ‘R-9’.

12, That on 22.10.2024 Letters vide Memo No 250, 251, 252 dated
22.10.2024 was mailed to Emami City Association of Apartments

Owners regarding the submission of pending documents after

scrutinizing their submitted 3 number of Form 1.

Photocopy of the above stated letters are annexed herewith and
marked with the letter ‘R-10".

13. That subsequently on 23.10.2024 a letter was issued to Emami
City Association of Apartments Owners vide Memo 254 by the SWID,
North (24) Parganas regarding the verification of non-withdrawal of

water and its subsequent visit dated 25.10.2024.

Photocopy of the letter dated 23.10.2024 issued to Emami City
Association of Apartments Owners by the SWID, North (24) Parganas

office is annexed herewith and marked with the letter ‘R-11".

14, That on 25.10.2024 the SWID officials had inspected the site at
Emami City at Jessore Road and it was confirmed that 2 (Two)
running tube wells were dismantled out of the four. Accordingly all

photographs were taken.

R |




16. That on the same date i.e on 25.10.2024 an email dated

That on 25.10.2024 a letter/petition was submitted to ¢
of the SWID by the Emami City Apartment Association O

T

already taken from SWID (in favour of their developer namely, Oriental ' ,'
Sales Agencies (India) Pvt Ltd.) and they will not be able to sustain ).
without getting supply of groundwater from these two operational
tubewells as they are suffering from insufficient supply of domestic
water since dismantling another two tubewells.

Photocopy of the letter dated 25.10.2024 submitted to the office of the
SWID by the Emami City Association of Apartments Owners is

annexed herewith and marked with the letter ‘R-13". . -

25.10.2024 regarding the complying of the requisite and payment of
the penalty of Rs 15,000/- (Rupees Fifteen Thousand) was received by

Emami City Association of Apartments Owners.

Copy of the email dated 25.10.2024 sent by the Emami City
Association of Apartments Owners to the SWID is annexed herewith
and marked with the letter ‘R-14",

That on 28.10.2024 a mail was received from Emami City
Association of Apartments Owners by the SWID, regarding non
withdrawal of water from 3 (three) bore wells alongwith attached
photographs and bills of water tankers.
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and marked with the letter ‘R-15".

18. That on 29.10.2024 a letter from Emami City Association of
Apartments Owners was mailed from District Administration, North

24 Parganas regarding serious water crises at Emami City.

Photocopy of the letter dated 29.10.2024 sent by District
Administration North 24 Parganas is annexed herewith and marked
with the letter ‘R-16’.

19. That on 30.10.2024 2 (two) submissions of Form 1 having Nos
BID/A 126, SL No 14 & 15 for name change was received from Emami

City Association of Apartments Owners

Photocopy of the letter of submission of Forml is annexed herewith
and marked with the letter ‘R-17".

20. That it is most respectfully prayed that this Hon’ble Tribunal
may kindly be pleased to pass mecessary Order/Orders as is deemed

fit for the ends of justice.

ldennﬁed by me = _}JV\:\MM-“‘_L
'é .7«{77 >4 ,,L,(Zz’ Deponent
Advocate 2 d‘f /Q 02§ Geologist &
Member Secretary

State of West Bengal / D.LA. North 24 Pgs

Geological Sub-Division- D
S W.).D. Gov!. ot Wasl Bengal
Barasat, North 24-Parganas

/AMAUA RS
kf"uu\r— { %
GOV, OF IN’)M
P..er .’\, 0.-6584/08
Bidnarnnagar Court

Dist.-Nuoith 24 Fge.
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VERIFICATION:=

1, the deponent do hereby verify and declare that the statements made in the
aforesaid paragraphs are true and correct to the best of my knowledge and
information as per records available in the office of the Geologist, State

Water Investigation Directorate, (S.W.L.D) Geological Sub Division-IlI D,

Barasat, North (24) Parganas & Member Secretary, District Level Authority,
(D.L.A), Government of West Bengal under Water Resources Investigation &

Development Department, Government of West Bengal and I believe that

nothing material has been concealed there from.

Verified at Kolkata on the 30% Day of QOctober, 2024.

Identified by me @,\A;\m, i :
5{7}026’2%/,@,% J)— ' Deponent

Advocate g‘cy /0 /3,0 2Y Geologlst &

ember Secretary
== g{.L.A, Morth 24 Pgs
Geological Sub-Division- mo
6 W.1.D. Govt. of west Bengal
Barasatl, Nonh ?4-Parganas

S. Cl !
x*NOTARY *
GOVT. OF INDIA
Regd. No.--ear‘-{mus_
Ridhannagar Loun
Dist.-North 24 Pas

T o6t i
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Thanks and regards

'E SWID permission letter.pdf
750K
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10/9/24, 8:43 PM Gmail - Compliance of the Solemn Order dated 01,10,2024 passed by Horible National Green Tribunal, E28, Kolkata, koka244

M G ma|| Geologist Barasat cgeolswidnorth24pgs@gmail.corn>

Compliance of the Solemn Order dated 01.10.2024 passed by Hon'ble National
Green Tribunal, EZB, Kolkata, Kolkata

2 messages

- : . — —— B ~ :16 M
Sibojyoti Chakrabarti <subho.advocate@gmail.com> Mon, Oct 7, 2024 at 12:16 P
To: geolswidnorth24pgs@gmail.com

Cc: sr.geolswiddpc@gmail.com

To
The Geologist & Member Secretary,

District Level Ground Water Resource Development Authority,
North (24) Parganas, SWID, Barasat

RE: O. A. No. 161/2024/EZ (Jagriti Bhattacharyya Vs State of West Bengal & Ors)

Madam,

Kindly find enclosed soft copy of the Solemn Order dated
01.10.2024 passed by the Hon'ble National Green Tribunal, Eastern Zone
Bench, Kolkata for your information and necessary action for
compliance of the said Solemn Order. (Please refer to paragraph 7 & 8
of the Order dated 01.10.2024)

The next date of the above matter has been fixed on 14.10.2024 for
filing Action Taken Report, by SWID.

Thanks & Regards,
Sibojyoti Chakrabarti

Advocate/Pleader
State of West Bengal

.E O A NO 161 OF 2024 EZ Order dated 01 10 2024.pdf
100K

Geologist Barasat <geolswidnorth24pgs@gmail.com> Mon, Oct 7, 2024 at 12:41 PM
To: Senior Geologist <sr.geologist.swid.bermsd@gmail.com>, Superintending Geologist <sgswid@gmail.com>

Sir,
Kindly find the trailing mail and please guide me regarding my course of action.
[Quoted text hidden]

O A NO 161 OF 2024 EZ Order dated 01 10 2024.pdf
EI 100K

hitps:/imail.google. comimail/u//7ik=74f34a2dd8Bview=ptasearch=all&permthid=thread-f;18122366770438525808simpl=msg-f-18122366770438...  1/1
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Government of West Bengal
Office of the Geologist
Geological Sub-Division No. 11(D)
State Water Investigation Directorate
Water Resources Investigation & Development Department
Jalasampad Bhaban, 2nd Floor
Barasat, North 24 Parganas

E-mail: loswidn s(@)g

Memo No: 245 Date: 07.10.2024

To

The Director

Government of West Bengal

State Water Investigation Directorate
Nirman Bhawan, 3rd Floor

Salt Lake, Sector-II

Kolkata 700091

Sub: Course of Action as per Order dt 01.10.2024
Ref: National Green Tribunal, O.A No-161/EZ/2024, between Smt. Jagriti Bhattacharya vs, State of West

Bengal
Sir,

As per your instruction and email from Mr Sibojyoti Chakrabarti (Advocate, Pleader, State of West Bengal)
dt 07.10.2024 under reference cited above, I would like to draw your kind attention that I shall have to seek
assistance from the civil administration which possibly refer to the actions that were intended on 30.09.2024
as per u/s 10 of the Ground Water Act 2005 (Ref: paragraph 7 & 8 of Court’s Order where an action taken

report against Emami City Apartment Owners’ Association, 2. Jessore Road, Kolkata 700028 is said to be

filed).

Hence, the undersigned is going to put up the reference and ask for the necessary assistance from the civil
administration accordingly to carry out the work laid u/s 10 (j) and or u/s 10 (g) of Ground Water Act 2005.

It is to be mentioned that out of the 5 (five) existing groundwater structures (4 operational and 1 non-

operational tube wells), they emailed photocopies of ‘Permit’ certificates against 2 (two) tube wells issued by

SWID, but the same were issued in the name of Oriental Sales Agencies India Pvt. Ltd. Therefore, a penalty
of Rs 20,000/- against 4 operational tube wells @Rs 5000/~ per tube well was imposed on them and the
same amount was realized from their end. Thereafter, they submitted ‘Form 1’ seeking permissions against 3

existing tube wells only. In due course, all the actions already taken are attached in Annexure 1 for your kind

information please

Kindly guide if any other actions are required from this end.

Thanking You, QA\LM\M&Q.\ Q‘b“%

Geologist & Member-Secretary
DLGWRDA , North 24 Parganas
SWID, Barasat

245
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Memo No: 245/1(2) Date: 07.10.2024

Copy forwarded for necessary information please to:
1) The Superintending Geologist, Geological Circle, SWID, Bikash Bhawan, 4™ Floor, Salt Lake, Kolkata

700091.
2) The Sr. Geologist, Division III, Berhampore

Q/gklumk{_m Q_m&

Geologist & Member-Secretary
DLGWRDA , North 24 Parganas
SWID, Barasat
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Annexure |

STATEMENT OF FACTS AND ACTIONS TAKEN AGAINST AN NGT CASE OA 161/E2/2024 BETWEEN SMT. JAGRITI
BHATTACHARYA VS STATE OF WEST BENGAL

1. 23.08.2024 : An NGT case OA 161/EZ/2024 between Smt. Jagriti Bhattacharya (APPLICANT OF CASE) vs
State of West Bengal has been received through the Director, SWID vide Memo No. 1097 Dated
22.08.2024 with an instruction to take action as per Law (Annexure-A).

2. 23.08.2024 : Geologist issued a letter for site inspection to Emami City Association of Apartment
Owners, Emami City 2, Jessore Road, Kolkata 700 028 vide Memo No. 182 Dated 23.08.2024 (Annexure-
B).

3. 27.08.2024 : An Inspection was carried out by the Geologist. After inspection a letter regarding certain
queries was issued to Emami by Geologist vide Memo No. 184 dated 27.08.2024 (Annexure-C).

During the inspection it was found that the residential complex comprising about 5000 residents who
were supposed to be supplied with 1100 KLD of water by the South Dumdum municipality but currently
receive only 100 KLD. Further, it was learned that the project was handed over in the year 2023 without
the permits of TW'S so they could not provide any documents regarding the validity of the borings. There
were 5 boring structures of which only 4 were operational were found.

4. 29.08.2024 : An Action Taken Report was submitted by the Geologist to Director SWID vide Memo No.
186 dated 29.08.2024 in reference to the Memo No. 1097 Dated 22.08.2024 of Director, SWID

(Annexure-D).

5. 02.09.2024 : An explanation was sought from Emami City Association of Apartments Owners vide Memo No. 189
dated 02.09.2024 for illegal abstraction of ground water {Annexure-E).

6. 10.09.2024 : A letter was issued to Municipality, Soiith Dumdum regarding the verification of the address
in certificates named Orient Sales Agencies (Pvt | Ltd. Which had references of this site, vide Memo No.
dated 10.09.2024 (Annexure-F).

From office records, it was found that 2 permits were issued to Orient Sales Agencies (India) Pvt. Ltd in 2012 and
2014, but the address were given in the format of Block/Mouza/IL/Plot and nowhere ‘2 Jessore Road’ was mentioned.
Hence after discussion with ADM (LR) a letter was issued to municipality regarding the verification of the addresses.

7. 18.09.2024 : A response from Emami City Association of Apartments Owners has been received via speed
post in reference to the Memo No. 186 dated 27.08.2024 {Annexure-G).

8. 19.09.2024 : A Penalty Notice for each functional tube wells was served to Emami City Association of
Apartments Owners giving a time span of 15 days vide Memo No. 211 dated 19.09.2024 (Annexure-H).
9. 19.09.2024 : A letter to Director SWID regarding the reply from Emami City Association of Apartments

Owners vide Memo No. 212 dated 19.09.2024 (Annexure-l).

10. 20.09.2024 : A letter to Emami City Association of Apartments Owners regarding a visit to the office of
the Geologist on 23.09.2024 was issued vide Memo No. 215 dated 20.09.2024 (Annexure-J).
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20.09.2024 : An Order from NGT was received to this end.

23.09.2024 : As directed Mr.Mahadev Deb representative of Emami City Association of Apartments
Owners along with 2 persons has visited the office of the Geologist & collected 5 Nos. of FORM 1 for
permission for existing tube wells.

23.09.2024 : A letter from Director SWID was issued dated vide Memo No. 1227/GW88/N-24pgs dated
23.09.2024 for the Action Taken U/S (10) & (16) of the West Bengal Ground Water Act, 2005 against
Memo 186 dated 29.08.2024 & 189 dt 02.09.2024 with a proper intimation to District

Authority (Annexure-H). An action under US (16) was already taken by the geologist as referred in point
no 8.

24.09.2024 : A note sheet was placed to the District Magistrate & Chairman, DLA, North 24 Parganas
intimating all the records & facts in reference to the Memo No. 1227/GW88/N-24pgs dated 23.09.2024
of Director SWID for the necessary approval to take action U/S (10) of the West Bengal Ground Water
Act, 2005 for the NGT Case No. OA 161/€2/2024 (Annexure-l). An action taken report was issued to
Director SWID as sought by him vide Memo No. 224 dated 24.09.2024.

25.09.2024 : An reply was received from Emami City Association of Apartments Owners in reference to
the Memo No. 189 dated 02.09.2024 (Annexure-J).

27.09.2024 : 3 forms of FORM 1 were submitted to the Office of the Geologist by Emami City Association
of Apartments Owners .

30.09.2024 : The Penalty amount of Rs 20,000 was paid and the Challan was mailed by the Emami City
Association of Apartments Owners
30.09.2024 : A mail from Sibojyoti Chakrabarti, Advocate, representing State of West Bengal has been
received at 01.08 PM on 30" Sept stating that “ On 30.09.2024 itself the matter O.A. 161/2024/EZ was
fixed for hearing and after hearing the Hon'ble National Green Tribunal, Eastern Zone Bench, Kolkata has
been pleased to observe that inspite of the finding of the SWID in its both affidavits no positive steps
have been taken to stop the illegal extraction of ground water in connection with the aforesaid matter,
neither the bore wells in question have been sealed (Annexure-K)”. Although official order was not
received by the department.

in this context action taken in the above premises may be informed to the Hon'ble Tribunal by way
of affidavit by tomorrow morning i.e on 01.10.2024 positively failing which adverse order will be passed
against the concerned official. Therefore, he was accordingly requested to take up the matter on an
urgent so that the affidavit may be filed by 30.09.2024 showing action taken.

In this regard telephonic discussion was made with the Additional District Magistrate (Dev), North 24
Parganas& reply received from her end to act according to the court order which was awaited.

However, as per the instruction from the Office of The Director, SWID a team from the Office of The
Geologist, SWID, North 24 Parganas visited the location & tried to dismantle the structure but couldn't do
the same due to resistance from the residents of that complex. Incidence videography was done &
communicated to the higher authority.

Apart from thata general diary was lodged at the Dum Dum Police Station & copy of the same was also
communicated to the higher authority via email on 30.09.2024 (Annexure-L).
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Sub: NGT OA 161/ E2/2024

A NGT case was filled b iti bo
y Jagriti Bhatlachar ing i i ins
) 76 ya regarding illegal boring & i
borewell pump in the Emami City (Residential project), 2 ]cEsorchoad : .

Prior to this NGT, she complained regardi
’ garding the same issue dated 27/03/2024
; : s b & then a RTI
was ,-:l‘so filed dated 16_/ 04/2024 & for all these communications actions were :ak
accordingly. The facts & figures are given in exhibit marked “E" =

Af

& ;:lro:i‘:t Nar?t'l;ro;;;;;utfz,f (21024dwas forwarded to the undersigned dated 22/8/2024, the
ection dated 27/08/2 ; ; - ’

29/08/2024 marked as “E”, /08/2024 submitted an inspection report dated

:; ;\;ags :f‘a::s; cﬂ:: th? Residental ComPIex consisting of nearly 5000 residents who were
i g ;:n of water supply rew.ved the old existing tubewells to suffice their needs
o alig no new TW was installed. According to them the South Dumdum

unicipality was supposed to cater 110 KLD but presently could only give 100 KLD which
led to the water scarcity.

It was also learned that these flats were handed over only in 2023 without the Permits of the
TWS so they could not provide any document regarding the legality of the borings. There
were 5 boring structures out of which only 4 were operational.

Accordingly letters were issued to Emami City for more information & it was learned that
the project was in the name of the Oriental Sales Agencies (India) Pvt. Ltd in the developing

stage.

it was found that 2 permits were issued to Oriental Sales Agencies
d 2014, but the address were givenin the format of Block/Mouza/
mentioned. Hence after discussion with ADM (LR)
the verification of the addresses to be the same

From office records,
(India) Pvt. Ltd in 2012 an
JL/Plot and nowhere 2 Jessore Road was
a letter was issued to municipality ¢ garding

and one or not.

on was also demanded from Emami City, regarding their

In the mean time an explanati
/24 as per the directions from higher authority given as

illegal running TW’s dated 2/9
exhibit marked “F”
ation was delivered via speed post dated 18/9/24 giving

A reply from the Emami City Associ
dated 27/8/24 & marked as “D” & “I".

all the documents asked for in letter

As per the instructions of Higher Authority again a penal action was issued to Emami dt

19/9/24 & marked as ‘H'.
Now, the Order from NGT was sent do the undersigned based on the hearing date 20/9/24
& subsequently Director SWID issued a letter dt 23/9/24 for taking immediate action

against Emami City as per provision of Section (10) & Section (16) of Ground Water Act
2005 with proper intimation to District Authority exhibited as ‘M’
2005 states about the penal provision, which the undersigned

where a pena]ty of Rs. 20,000/~ (Rs 5000/- per TW) only was
giving them a time span of 15 days from the date of

Now, Section (16) GW Act
have already taken dt 19/9/24,
charged for the 4 operating T.W's,
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ed ‘E“‘“’ /9128 ) in i Cily ha# tme

which was mail inee the

receipt of the leders

14710724,
\l;lmuml-'lI‘:'ujlfl-l-\-{- was also fasued 20/9/24 1 Bmaml € ty for visiting the office of the
MOECGIOR he foct in mind, that many ¢ implieated  ituations are solved on hearing

£ \ i {1 |
Geologist, R T tion & 3 prsens from limami City namely Mahadeb Deb, Sanjay

Larhal commul =
tu‘:ﬂn: :Q:‘:!\hl‘lmn Roy vislted the office on 21/9/24, Aftor all 110 hearing, they also wanled to

VTW's & accordingly ok 5 No's of Form1 having Book No BID/ A 126 with Sl

ypularize (he 90
“N:f:ll :.!:,14.15,10,17 from the Office & conveyed that they will <ubmit thom at the esrliest
along with all documents that are newded,

Hence i the present situation, where action U/S (16) has already been taken this notesheet is
being put up for your necessary information, Intimation & instructions as per Director’s letter
regarding actions U/S 10,

All necessary documents arc given & marked in Alphabels.

All the documents are chronologically attached & summed up below for your ready
reference.

1. NGT case OA 161/ EZ/2024 of Smt. Jagriti Bhattacharya vs State of West Bengal-marked
as'A’
2. Leuer from Direclor SWID & Chairman SLA of WBGWR (Management, Control &

Regulation Act, 2005), for an Aclion Taken Report dated 22/08/2024 marked as ‘B’
3. Geologist issued a letler for site inspection at Emami City to Emami City Association of

Apartment Owners daled 23/08/2024 marked as i B
4. A letter regarding cerla in querics was issued to Emami by Geologist dated 27/08/2024

marked as ‘D’
5. An Action Taken Reporl was submitted by the Geologist to Director SWID dated

29/08/2024 marked as E

6. An explanation was sought from Emami vide letter dated 02/ 09/2024 marked as ‘¥
7. A letter was issued to South Dumdum Municipality, regarding the verification of the
address in cerlificates named Oriential Agencies to be the same and one with 2, Jessore

Road dated 10/09/2024 marked as ‘G’
8. A Penalty Notice was served to Emami giving a time span of 15 days dated 19/09/ 2024

& marked as H’
9. A letter to Director SWID regarding the reply from Emami dated 19/09/2024 marked as

I'If
10. A lelter to Emami, regarding a visit © the office of the Geologist dated 20/09/2024
marked as ‘]'

11. An Order from NGT was forwarded & marked as K
12. The letter from Emami regarding Requisition of form 1 for application of 5 Tube Wells

according to GW act 2005 dated 23,09.2024 & marked as i R
13, A letter from Director SWID was issucd dated 23/09/2024 for i m;ne i“er
necessary aclion as per the provision of section (10) and section (16) with prope

intimation to District Authorily marked as 'M' sy
14. Photocopy of U/S (10) and U/S (16) and Delegation of powers of U/S (10) to District

Level Authoritics & marked as ‘N'

Put up to District Magistrate & Chairman, District Level Authority, North 24 Parganas

?}&\0\ \ Q'O}L\

Lo

&‘s Scanned with OKEN Scann
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As per the present situ

In continuation 1o NS No 1,2 and in re
of NGT an application for assistance from police is put u
the work w/s 10 (j) and or w/s 10 (g) of Ground Water Act

1. There are five bore well structure in the premises

operational.

2, Asperunder section 16 of Ground w

realized dated 30.09.2024.

3. The Emami city owners have applied in

dated 27.09.2024

4. The Emami City have also fu

Agencies India

It is to be stated that t
actions as per Ground W
5. Hence out of the five borewells structure

Setant sl @ Wou' Lt ceasds duvedbon

ference 1o the Order dated 01 10,2024 of O/A No - 161/2024/EZ

p to you for your kind perusal for carrying out
2005 on 08.10.2024. “O"

ation the following facts are given below —

of Emami City out of which four are

ater Act 2005 a penalty amounting to Rs 20000/- is

Pat. Ltd dated 03.10.2024.

actions necd to be taken w/s 10 for 3 borings.

Put up to District Magis

s Loy gob

Pu c,wmm'&,ﬂ, Po.l.au_ MW”

hﬂ{u‘iu-d

o whak

et duls

dodn

form 1 for the permission of 3 operational tubewell
mished two certificates via mail in the name of Oriental Sales
he name of the permits is incongruous to the name in question and needs

ater Act 2005 for necessary name change.
three does not have any permission on date. Hence

trate and Chairman, DLA North 24 Parganas for his kind perusal
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Government of West Bengal
Office of the Geologist
Geological Sub-Division No. I1I(D)
State Water Investigation Directorate
Water Resources Investigation & Development Department
Jalasampad Bhaban, 2nd Floor
Barasat, North 24 Parganas

E-mail: geolnswidnorth24ngs@gmai!.com
Memo No: 246 Date: 07.10.2024

To

The Ld. Commissioner of Police
Barrasckpore Police Commissionerate
B.T Road near Latbagan Main Gate
Chiriamore, Barrackpore

Kolkata 700120

Sub: Police Assistance as per Order dt 01.10.2024
Ref: National Green Tribunal, O.A No-161/EZ/2024, between Smt. Jagriti Bhattacharya vs, State of West Bengal

Sir,
In reference to the above subject and as per the discussions with District Administration the undersigned seeks

assistance from the police for the actions to be taken u/s 10 of Ground Water Act 2005 for illegal abstraction of
ground water at Emami City, 2 Jessore Road, Kolkata 700028.

The referenced Order is enclosed for your kind perusal.

As the commencement of Durga Puja is around the corner and the next

the undersigned takes a plea for the schedule to be fixed on 08.10.2024 at 1pm.
Verbal communication with SI, Dumdum PS has also been done and he is aware of the facts due to the GD that was

done dated 30.09.2024.
= Wugs Qm%

Thanking You,
Geologist & Member-Secretary DLGWRDA,
North 24 Parganas

hearing date is scheduled on 14.10.2024 so

Enclo- As Stated

Memo No: 246/1(6) Date: 07.10.2024

Copy forwarded for necessary information please to:
1) Director & Chairman, State Level Authority, State Water Investigation Directorate

2) District Magistrate & Chairman, DLGWRDA , North 24 Parganas

3) The Superintending Geologist & Member Secretary, State Level Authority, SWID
4) ADM (Dev), North 24 Parganas

5) The Senior Geologist, Geological Division No. Ill, Berhampore.

6) OC, Dumdum PS

QA\‘LL\MHA Qx;\&

Geologist & Member-Secretary DLGWRDA,
North 24 Parganas SWID, Barasat
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Government of west Bengal
Office of the Geologist, Geological Sub, Division-111/D
State Water lu\'usligulinu Direcctorate
Water Resourees Investigntion &amp; Development Department
2 nd Floor, .lnluswnm[md Bhinwan
Barasat, Norel, 24 IParganas
E-mail. geoloswidnor(h2d pgs@gmail.com

Prtrootan—R - & 253

Mcemo No: 247 Date: 07.10.2024

To.
Mr. Mahadeb Dev

Emami City Association of Apartments Owners
2. Jessore Road
Kol - 700028

Sub: Notice for Action o be taken /s 10 of Ground Water Act 2005

Ref: Case OA 161/E2/2024 between SMT. JAGRITI BHATTACHARYA VS STATE OF WEST BENGAL and its Order dated
01.10.2024

Sir,

In reference to the above subject, actions u/s 10 of Ground Water Act 2005, will be taken on 08.10.2024
(Tuesday) by the undersigned in your site for the illegally operating tube wells,

Therefore, it will be beneficial if you assist or cooperate with us so that we may complete our actions as per

law.
Thanking you.
Geologist, SWID & Member- ccretary
DLGWRDA , North 24 Parganas
Memo No: 247/1(5)

Date: 07.10.2024
Copy forwarded for necessary information please to

1) Director, SWID & Chairman SLA,Nirman Bhawan
2) District Magistrate & Chairman DLA, North 24 Pgs
3) ADM (Dev), North 24 Parganas
4) Superintending Geologist & Member Sceretary SLA, Bikash Bhawan
5) Senior Geologist, Div 111, Berhampore
= hunisg

Geologist & Member-Secreta) y
DLGWRDA , North 24 Parganas
SWID, Barasat

(¥ scanned with OKEN Scanner
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Guological Sub-Divisjon Mo -IND
State Walar Investigation Diractorate
Govarnmeni of Wast Bangal
Parasal, Norih 24-Parganas

To, Dated : 08.10.2024
The Inspection Team,
LSWID Official and assisted by Dum Dum Police)
lace of Inspection: Emami City,
2, Jessore Road, Dum Dum,

olkata 700 028,

Subject: Urgent Request Regarding Borewell Closure in Our Society

Dear Sir/Madam,

We, the residents of Emami City, are humbly expressing our concerns regarding the recent action taken
by the SWID authorities under Section 10(g) of ground water Act,2005, in compliance with the court
order dated 1st October 2024, to close the borewell in our society due to environmental concerns.

Our society comprises 1,233 flats and other common amenities. This society is home to over 5,000
residents, including a large number of senior citizens, women, patients, and young children, who
heavily rely on the borewell as a critical water source due to the insufficient supply from SDDM
municipal. The decision of sudden closure of the borewell by SWID Authorities, without the provision
of the requisite water supply committed by SDDM municipal or from other sources. It may be noted
that on 08.10.2024 i.e. today, the SWID Authority visited our complex and has already closed one
Borewell, which will severely impact the daily lives and well-being of the entire community.

Therefore, we respectfully request that you reconsider the immediate closure of the borewells, which
are of critical dependency of our residents for water resources. We urge you to grant us more time till
alternatives are made by SODM or seek reli=f through legal channels.

We are also submitting the mass petition against your action for the closure of other borings as water
is an essential service on humanitaiian grounds which cannot be tolerated. We are committed to
complying with environmental regulations but require a solution from the Municipality that ensures
the well-being of our vulnerable rezidents. We request your understanding and a swift resolution to

this matter.

Thank you for your attention and consideration.

Yours Sincerely,

Enclose: Mass Signatures of suffering residents at Emami City Complex.

(E Scanned with OKEN Scanner
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Geologist Barasat <geolswidnorth24pgs@gmail.com>

Secretary Emami <secretary,emamicityrwa@gmail.com> Tue, Oct 8, 2024 at 10:37 AM
To: Geologist Barasat <geolswidnorth24pgs@gmail.com>

Cc: Superintending Geologist <sgswid@gmail.com>, Senior Geologist <sr.geologist.swid.ber.msd@gmail.com>, Niladri
Naha <directorswid@gmail.com>

To Dated :- 08/10/2024
The State Water Investigation Directorate
Office of the Geologist, Geological Sub-Division No. III/D

Water Resources Investigation & Development Department

2" Floor, Jalasampad Bhawan

Barasat, North 24 Parganas

Representation for: - In compliance with the order dated 1st October 2024, issued by the
National Green Tribunal, Eastern Zone Bench, Kolkata, under Original Application No.
161/2024/EZ.

Respected Sir/ Madam,
Dear Sir/ Madam,

The respondent No. 14 is a resident of Emami City and the respondent No. 13, Emami
City Association of Apartment Owners (herein after refer to as ECAAOQ) is established
under the ambit of the West Bengal Apartment Ownership Act, 1972, has been taken

handover of complex maintenance recently in 315" October,2023 for proper maintenance
and upkeep of the Emami City residential complex as situated at 2, Jessore Road,
Dumdum, Kolkata, WB 700028, after its construction was allegedly completed with all
amenities and daily needs, such as fresh drinking water and garbage cleaning compacter,
commitments, and sufficient water supply provision as per the all sanction plan including
completion/Occupancy certificate for residents from South Dum Dum Municipality on

10th April,2019 with Sanction Plan of Emami City Project, dated 10th August, 2018 issued
by South Dum Dum Municipality, Nager Bazar, Kolkata and Revised Sanction Plan of
Emami City Project issued by South Dum Dum of 1233 flats of G +13 stories 23
residential segment by the developer, Emami Realty Ltd.

https://mail.google.com/mail/u/8/?ik=74f34a2ddB&view=pt&search=all&permthid=thread-f.1812321043833338761&simpl=msg-f.181 23210438333... 114
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The respondent No. 7 is the south Dum Dum Municipality, Nager Bazar, Kolkata (herein
afler referred to as SDDM) has issued an Occupancy Certificate Ref.: SDM/03/PWD-
A/XVI, dated 10th April, 2019 with clearance for occupation with all amenities and
implied healthy and fundamental right to life by providing sufficient drinking water for all
residents for giving rightfully possession. Rather, SDDM while sanctioning the plan was
aware of the requirement of life-giving water as well as the quantum required and the then
Chairman has also sanctioned the 1110 kI per day water supply commitment for complex.
But SDDM is fully responsible for supply of drinking water daily basis to the tax payers of
Emami City. We don’t need any tube well by stop all well SDDM assure the require water
for 5000 residents of 1233 flats owners.

Emami Realty Ltd. (hereinafter referred to as ERL) is the company under whose aegis and
initiative the said housing complex was constructed at the aforementioned location, and
Oriental Sales Agency was the principle leasee of this leasehold property. NCLT, Kolkata
Bench has sanctioned the Scheme of Arrangement for Demerger under Sections 230 to
232 read with Sections 52 and 66 of the Companies Act, 2013 with effect from 31st
August 2021. Emami Really Ltd. consequently, became the lessee as well as developer of

this property.

The developer had established the prestigious housing complex, namely Emami City, at
the aforementioned location with state-of-the-art facilities and amenities with the promise
of providing a luxurious and peaceful living to its residents, but they have not fulfilled

their commitment during sales and after giving possession to all owners.

That, ref - National Green Tribunal, O.A No- 161/EZ/2024. Between smt. Jagriti
Bhattacharya v. State of West Bengal , Dates on 14.08.2024, On August 23, 2024,

through Memo No. 182, SWID notified us of their scheduled visit to Emami City for an

inspection of our premises. Upon receipt of the memo, we extended our full cooperation.

That, On August 27, 2024, vide memo number 184, SWID directed us for furnishing the
following information, which is provided below:-

1). Total number of bore wells (both functional and non-functional), presented in a chart
format.

2). A copy of the site plan.

https:/imail.google.com/mail/u/8/?ik=74f34a 2dds&view=p1&seamh=a||&perm1hid=lhread-lz 1812321043833338761&simpl=msg-f:18123210438333.
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3). Details regarding rainwater harvesting,
4). Details of the Sewage Treatment Plant (STp),
5). Land records related to the project.

6). Detailed P_roject Report (DPR) cm}tnining information on the number of flats,
residential units, and towers, along with their respective areas, and green belt area to
justify water demand. .

That, On September 16, 2024, we provided g response, furnishing all the required
information along with valid copies of the relevant documents, which are enclosed below.

That, On dated 02.09.2024 Vide Memo No 189, SWID issued show cause notice
, regarding not dismantling or sealing the illegal structures? And On September 25, 2024,

we provided a response clarifying our information.

That, On 19" September 2024, with Memo No: 211, the State Water Investigation
Directorate (SWID) notified our Association, namely the Emami City Association of
Apartment Owners, of our liability to pay a penalty of Rs. 20,000 for an unauthorized tube
well connection within 15 days from the date of receipt of the latter. Furthermore, we were
informed that they have been directed to cease the extraction of groundwater and to seize
all bore wells, as per the orders issued by the National Green Tribunal, Eastern Zone
' Bench, Kolkata, under Original Application No. 161/2024/EZ.

That, In compliance with the order from the National Green Tribunal, Eastern Zone
' Bench, Kolkata, under Original Application No. 161/2024/EZ, a sum of 320,000 was paid

on 30 September 2024 through GRIPS  system with  payment ID:
300920242023420053, and via email, we confirmed the SWID, stating that we had

complied with the requirements as per your request in memo number 211, to fulfil the

SWID obligation.

That, State Water Investigation Directorate (SWID) taken direction by the National Green
Tribunal, Eastern Zone Bench, Kolkata, under Original Application No. 161/2024/EZ, for

submit the action taken report on dated 1! October 2024.

https:/imail.google.com/mail/iu/8/?ik=74f34a2ddB&view=pt&search= alligpermthid=thread-f:1812321 0438333387618&simpl=msg-f:18123210438333...  3/4
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We have obtained permission documents for two borewells and have applied for the
regularization of an additional three borewells, for which we have also paid the requisite

fees to the State Water Investigation Directorate (SWID).

In light of the above facts and circumstances, we earnestly request you to kindly comply
with the order after Diwali. Given that this is currently the festive season, the apartments

are fully occupied by residents and their visiting relatives.

We are committed to maintaining peace and are fully prepared to cooperate with the legal
process. We respectfully request an extension of time until the conclusion of the Diwali

festivities.

Thanks and Regards
Secretary
ECAAQ

https:/imail.google comimail/8/?ik=74134a2dd8& view=pl&search=allgpermthid=thread-t:18123210438333367618simpl=msg-1;18123210438333 .. 4%
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Government of West Bengal
Office of the Geologist, Geological Sub. Division-I11/D
state Water Investigation Directorate
Water Resources Investigation & Development Department
2 nd Floor, Jalaswampad Bhawan
Barasat, North 24 parganas

E-mail. geolswidnorth24pgs@gmail.com

Memo No: 249 Date: 09.10.2024

To,

Mr. Mahadeb Dev

Emami City Association of Apartments Owners
2, Jessore Road

Kolkata - 700028

Sub: Notice for illegal extraction of groundwater
Whereas Case OA 161/EZ/2024 between SMT. JAGRITI BHATTACHARYA VS STATE OF WEST BENGAL and its Order

dated 20.09.2024,30.09.2024 & 01.10.2024 it was found that you have violated the West Bengal Ground Water
Resources (Management, Control & Regulation) Act, 2005 & Rules thereof 2006 and its subsequent Amendments.
The Offence is regarding extraction of ground water without any permission from the Member Secretariat Office of
the State Water Investigation Directorate District North 24 Parganas and whereas on and from the date of coming
into force of the Act, no user shall sink any well fitted with electrical/ mechanical device for extracting or using
ground water without obtaining a Permit issued by District Level Ground Water Resources Development Authority

under section 7 of the said Act.

Hence, you are directed to immediately stop the extraction of groundwater by the mechanical device, for the
illegally running tube wells, hence stop committing the offence with a satisfactory declaration in the office of the
under signed within 7 days from the date of receipt of this letter and should obtain a “Permit” from the concerned
authority of West Bengal Ground Water Resources (Management, Control & Regulation) Act, 2005, U/S 10 (j) of
West Bengal Ground Water Resources (Management, Control & Regulation) Act, 2005 & Rules 2006. You are also
imposed with a penalty of Rs 5000/- (Rupees Five Thousand) only each for 3 running tube wells hence amounting to
Rs 15,000/ (Fifteen Thousand only). This is in reference to U/S 16 of West Bengal Ground Water Resources
(Management, Control & Regulation) Act, 2005 & Rules 2006 there under.

The penalty should be deposited under the Head of account “0702-80-200-002-27" by T.R.:7 Challan in the Treasury
link Bank or the Reserve Bank of India or through the online mode vide https://wbifms.gov.in/GRIPS/ within 7days

from the date of receipt of his letter.
Q,L«iuuwk{_\ Q,m&

Member Secretary
DLGWRA. District North 24 Parganas &
Geologist, Barasat, North 24 Parganas

Memo No: 249/1(5) Date: 09.10.2024
Copy forwarded for necessary information please to

1) Director, SWID & Chairman SLA, Nirman Bhawan

2) District Magistrate & Chairman DLA, North 24 Parganas

3) ADM (Dev), North 24 Parganas

4) Superintending Geologist & Member Secretary SLA, Bikash Bhawan . :
5) Senior Geologist, Div lll, Berhampore QI&NL\W
Member-Secretary & Geologist

DLGWRDA, North 24 Parganas
SWID, Barasat

ron— p— — =
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Governm%%t of West Bengal
office of the Geologist, Geological Sub-Division No. Ill/D
State Water Investigation Directorate
Water Resources Investigation& Development Department
2nd Floor, Jalasampad Bhawan
Barasat, North 24 Parganas
E-mail.geolswidnorth24pgs@gmail.com

Memo No 250

To

Emami City Association of Apartment Qwners
2, Jessore Road

Kol - 700028

Sub: Submission of documents
Ref: Your Application Book No BID/A-126, SI.No 13

Dear Sir,

_;vwwwﬂ{ R-1o

= 282

Dated: 22.10.2024

In the process of scrutinizing the above mentioned Application, it is found that the Form 1 is incomplete and the
supporting documents given below are required for the processing of the application.

e Detailed Project Report
Property Tax in the name

L ]
e Mouza map with the pin point location of the tube well
e Site plan with location of Tube well along with the coordinates

e Environmental Clearance for the Project

e Pump Receipts mentioning the pump capacity (HP)
e Log Charts including assembly drawing of tube wells

e Building Sanction Plan

e Minutes for the authorization of signing in the Form 1
o Electric Bill for the last month (if the meter box is installed exclusively for pump)
This is for kind your information and taking necessary actions.

Memo No 250/1 (2)

Yours faithfully

Q,L\l_am LQ.Q.A Qm&

Member Secretary
DLGWRA. District North 24 Parganas
Geologist Geological Sub-Division 11I1/D
Barasat

Copy forwarded for kind information and keeping records to:-
1. The District Magistrate & Chairperson, District Level Ground Water Resource Development Authority, North 24

Parganas.

2. The Additional District Magistrate (Dev), Barasat, District North 24 Parganas.

Qi&hmmg‘.\ Qx;%

Member Secretary
DLGWRA, District North 24 Parganas
Geologist Geological Sub-Division 11I/D
Barasat

Dated: 22.10.2024
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Government of West Bengal
Office of the Geologist, Geological Sub-Division No. /D
State Water Investigation Directorate
Water Resources Investigation& Development Department
2nd Floor, Jalasampad Bhawan
Barasat, North 24 Parganas
E—maif.geo!swfdnorth24pgs@gmaH. com

Dated: 22.10.2024

Emami City Association of Apartment Owners

2, Jessore Road
Kol - 700028

Sub: Submission of documents
Ref: Your Application Book No BID/A-126, SI.No 16

Dear Sir,

In the process of scrutinizing the above mentioned Application, it is found that the Form 1 is incomplete and the
supporting documents given below are required for the processing of the application.
e Detailed Project Report

Property Tax in the name

Mouza map with the pin point location of the tube well

Site plan with location of Tube well along with the coordinates
Environmental Clearance for the Project

e Pump Receipts mentioning the pump capacity (HP)

e Log Charts including assembly drawing of tube wells

e Building Sanction Plan

e Minutes for the authorization of signing in the Form 1

e Electric Bill for the last month (if the meter box is installed exclusively for pump)
This is for kind your information and taking necessary actions.

Memo No 251/1 (2)

Yours faithfully

@Muuw@ Q,Q_\&

Member Secretary
DLGWRA. District North 24 Parganas
Geologist Geological Sub-Division 111/D
Barasat

Dated: 22.10.2024

Copy forwarded for kind information and keeping records to:-
1. The District Magistrate & Chairperson, District Level Ground Water Resource Development Authority, North 24

Parganas.

2. The Additional District Magistrate (Dev), Barasat, District North 24 Parganas.

Q—K\L&M&Q‘-\ Qn\&

Member Secretary
DLGWRA, District North 24 Parganas
Gealogist Geological Sub-Division 11l/D
Barasat
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Governmeng of
West Bengal
Office of the Geologist, Geolg ¢
State Water Invegy @lcal Sub-Division No. I11/D

: lgation Directorate
Water Resources Invcstfgnuon& Development Department

2nd Floor, Jalasampqq pnawan
‘ Barasat, North 34 Parganas
b.muH.g(.’OfsWfdlwr'”lztlpgs@gmﬂﬂ. com

Memo No 252
Dated: 22.10.2024

To

Emami City Association of Apartment Owners
2, Jessore Road

Kol - 700028

Sub: Submission of documents
Ref: Your Application Book No BID/A-126, SI.No 17

Dear Sir,
';:J;22;:;5323;2:;“;\"2:Sb;Tswa:cwe mgntioned App!icatior_&, it is found t.hat‘the Form 1 is incomplete and the
: re required for the processing of the application.
* Detailed Project Report
Property Tax in the name
Mouza map with the pin point location of the tube well
Site plan with location of Tube well along with the coordinates
Environmental Clearance for the Project
Pump Receipts mentioning the pump capacity (HP)
Log Charts including assembly drawing of tube wells
Building Sanction Plan
Minutes for the authorization of signing in the Form 1
e Electric Bill for the last month (if the meter box is installed exclusively for pump)
This is for kind your information and taking necessary actions.

Yours faithfully

= bt Qm&

Member Secretary
DLGWRA. District North 24 Parganas
Geologist Geological Sub-Division 11l/D
Barasat

Memo No 252/1 (2) _ Dated: 22.10.2024
Copy forwarded for kind information and keeping records to:- ‘
1. The District Magistrate & Chairperson, District Level Ground Water Resource Development Authority, North 24

Parganas. o
2. The Additional District Magistrate (Dev), Barasat, District North 24 Parganas.

= s fayy

Member Secretary
DLGWRA, District North 24 Parganas
Geologist Geological Sub-Division /o
Barasat
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Government of West Bengal
Office of the Geologist, Geologica] Sub. Division-111/D
State Water Investigation Directorate
Water Resources Investigation & Development Department
2nd Floor, Jalaswampad Bhawan
Barasat, North 24 parganas

E-mail.geolswidnorth24pgs@gmail.com

M .
emo No: 254 Date: 23.10.2024

To,

Mr.Mahadeb Dev

Emami City Association of Apartments Owners
2, Jessore Road

Kolkata — 700028

Sub: Notice for illegal extraction of groundwater

Ref: Memo 249 dt 09.10.2024 and mail dated 13.10.2024 from Secretary Emami

Dear Sir,

As per your declaration in mail dated 13.10.2024 that you are not making use of the 3 (three) bore wells in question,
the undersigned will visit to your site on 25.10.2024 to confirm the same. It is to be stated that necessary documents
supporting the confirmation for not using the well or any extraction is made may also be asked for.

If otherwise, actions will be taken under West Bengal Ground Water Resources (Management, Control & Regulation)

Act, 2005.
In continuation it is to be stated that the penalty notice dated 09.10.2024 is still waited which will incur a second

= Y QM&

Member Secretary
DLGWRA, District North 24 Parganas &
Geologist, Barasat, North 24 Parganas

offence.

Memo No: 254/1(3) Date: 23.10.2024
Copy forwarded for necessary information please to

1) Director, SWID & Chairman SLA, Nirman Bhawan :
2) Superintending Geologist & Member Secretary SLA, Bikash Bhawan

3) Senior Geologist, Div lll, Berhampore
= Miwsyg: Qm&

Member-Secretary & Geologist
DLGWRDA, North 24 Parganas
SWID, Barasat
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Date: 25/10/2024

Respected Madam,

As per our ongoing communication, there are questions on three bore-wells In Emarmi City as there are
approvals available for two other bore-wells  (permit  No.  P1407019002480000001TS€ &
P1407019002970000001TSE).

You have already dismantled one bore-well in Emami City complex on 8™ October 2024 and you have
verified today (25™ October 2024) that we have dismantle one additional bore-well by ourselves, Please
note that the one bore-well is not in operational condition,

We will not be in position to allow you to stop any further bore-well operation as we have approvals for
two of the operational bore-wells and humanitarian ground as residents will be severely affected and we
are already facing as severe water scarcity due to three non-operational tubewells out of five structures.

On an average ten (10) water tankers has to be ordered to fulfill the residents’ requirements. We will
furnish the invoice details as we get from the supplies.

Thanking you,

Emami City Residents

SLNo. Name Falt No. Signature

1. S HANIT MA~NDAL CS-go4 Slart Masrte

SANTHL KymH— A‘I‘*‘(o'\) JQ!;,,

=

<z N Rad A e~ o CAA -5 v g—
4. Makadd beb RS-Lot .

4 M Agenns B1- 1o fﬁ%,_
L. Adsh mﬂ\f\f’m}‘l N EENANES

1 AN Achareamie CQ-100) -

& M rnel n—aww*m{ %—!my\

. PodaLerrty gt BY =To1

0. - YoM -
_A_Wﬂ Mo\he&ww\ &N

i p B Gt C_H*GO'B_#___, _SWM

= (M =l

}b. Mpob e Kamon Pl %06, Mipwe s

15 e K Bryng  — 7 - Fe m«gq,\,}

(} Scanned with OKEN Scanner



o

— | Arropo tere - R-ﬂ?—_rzsg

10/27/24, 11:50 PM Gmall - Notice for action us 10

I ¥ i Gmail % Geologist Barasat <geolswidnorth24pgs@gmail.com>

Notice for action us 10

4 messages

Geologist Barasat <geolswidnorth24pgs@gmail.com> Mon, Oct 7, 2024 at 7:10 PM
To: Niladri Naha <directorswid@gmail.com>, Superintending Geologist <sgswid@gmail.com>, Senior Geologist
<sr.geologist.swid.ber.msd@gmail.com>, Debatri Bagchi Roy <Sr.geolswiddpc@gmail.com>

Pfa

ok :';'?:;t:e for action taken _1072024_241007_181853.pdf

Geologist Barasat <geolswidnorth24pgs@gmail.com> Mon, Oct 7, 2024 at 8:42 PM
To: secretary.emamicityrwa@gmail.com

Forwarded message -

From: Geologist Barasat <geolswidnorth24pgs@gmail.com>

Date: Mon, 7 Oct, 2024, 7:10 pm

Subject: Notice for action us 10

To: Niladri Naha <directorswid@gmail.com>, Superintending Geologist <sgswid@gmail.com>, Senior Geologist
<sr.geologist.swid.ber.msd@gmail.com>, Debatri Bagchi Roy <Sr.geolswiddpc@gmail.com>

Pfa

'E Notice for action taken _1072024_241007_181853.pdf
373K
|

Secretary Emami <secretary.emamicityrwa@gmail.com> Sun, Oct 13, 2024 at 10:02 PM
To: Geologist Barasat <geolswidnorth24pgs@gmail.com>

Cc: Niladri Naha <directorswid@gmail.com>, Superintending Geologist <sgswid@gmail.com=>, Senior Geologist
<sr.geologist.swid.ber.msd@gmail.com>, Debatri Bagchi Roy <Sr.geolswiddpc@gmail.com>, “rom: PRESIDENT EMAMI"

<president.emamicityrwa@gmail.com>

To,

Chinmoyi Roy |
Geologist & Member Secretary

Office of the Geologist, Geologist Sub. Division -ill/D i
State Water Investigation Directorate

Water Resource Investigation & amp; Development Department

2" Floor, Jalaswampad Bhawan |
Barasat, North 24 Parganas, WB-700124 |
E-mail ; geoloswidnorth24pgs@gmail.com |

Sub: Response to Memo No.249 dated 09.10.2024
Ref: National Green Tribunal, O.A No-161/EZ/2024, between Smt. Jagriti Bhattacharya vs, State of West Bengal
and order dated 20.09.2024, 30.09.2024 & 01.10.2024

Respected Madam,

Reference may be made to your Memo No-211 dated 19/09/2024 and Memo No-215 dated 20/09/2024.

hms:”ma“_google_cum;mamum;?ik=74l‘3432dd8&view=pl&search=all&pel'l'ﬂlhid=Ihl‘ead-a:r-1984440312029931122&simpl=msg-a:r29438101000... 13
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Vide your memo no-211 dated 19/09/2024, you directed ys to seek permit for the borewells in question and vide

memo no-215 dated 20/09/2024 you directed us to visit on 23/09/2024. Accordingly we

visited your office on

23/09/2024 and met you. We collected Form-1 from your office and submitted three numbers of Form-1 (sr. no.
13,16 and 17) duly filled along with a copy of e-challan (copy enclosed) of requisite amount and other required

documents to your office on 27/09/2024. The same was conveyed to you on 27/09/2024.

We also paid a penalty of Rs.20000/- with GRIPS Payment |D: 300920242023420053 on 30th September 2024

(copy enclosed). Therefore we complied with your direction contained in memo no-215 dated 19/09/2024.

As per direction contained in your memo no-249 dated 09/10/2024 we do hereby declare that we are not making
use of three bore wells in question, one of which has already been dismantled by your team on 08/10/2024

during your visit to Emami City.

Please help to process and permit these applications with priority so that we can get permission by seven
days; otherwise, residents will face a serious water crisis as the water supply from the local municipality (SDDM) is

only 10% of total requirements, and they have violated the provision of sufficient water in p

lace of tube wells,

which are fundamental rights under Article 21 of the Indian Constitution. If SDDM starts supplying the promised
quantity of water as per the memo no. SDM/0819/XXIV dated July 24, 2017, then we do not need the

underground water.

Vide your memo no-249 dated 09/10/2024 you have once again directed us to seek permission and pay a penalty
of Rs.15000/-. Please note, we have already paid Rs.20000/- as penalty with GRIPS Payment ID:

300920242023420053 on 30t September 2024 in terms of instruction vide Memo No. 211 dated 19.09.2024.

Please suggest, if we have to revise this payment as per the new instruction in Memo No. 249 dated 09.10.2024

Thanking you

Secretary,

Emami City Association of Apartment Owners
[Quoted text hidden]

4 attachments

-@ challan application 16.pdf
85K

-E challan Application 17.pdf
85K

.@ challan_application 13.pdf
85K

-B challan_300920242023398571—Penalty.pdf
85K

Secretary Emami <secretary.emamicityrwa@gmail.com> Fri, Oct 25, 2024 at 4:24 PM

To: Geologist Barasat <geolswidnorth24pgs@gmail.com>

To

Geologist & Member Secretary

Office of the Geologist, Geologist Sub. Division -1I1/D

State Water Investigation Directorate

Water Resource Investigation & amp; Development Department
2" Floor, Jalaswampad Bhawan
Barasat, North 24 Parganas

E-mail : geoloswidnorth24pgs@gmail.com

Subject: Reply to the Memo#249 dated 09.10.2024-Payment of Imposed Penalty
Madam,

https: i " -
llps.ﬂma||‘googIe.comimanhfufﬂmk=74raqagdd3&view-_.pt&sea rch= a“&pemthid=mread-a:r-1 9844403120299311228simpl=msg-a:r29436101000...
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We have been instructed to pay a penalty of Rs. 15000/~ through your memo#249 dated 09.10.204. As

communicated to you on 1% October 2024 at 8:30 PM, we haye made an additional payment of Rs 20000/- due
technical error with following payment information. Also attached the payment receipt for your reference.

GRIPS Payment ID; 300920242023398571
GRN: 192024250233985738

BRN: 7630044554146

BRN Date: 30/09/2024 14:40:04

Gateway Ref ID: 49587709

Amount: Rs. 20000/-

The excess payment of Rs.20000/- made vide GRIPS Payment |D: 300920242023398571 may please be adjusted

against the penalty of Rs.15000/- imposed vide memo no, 249 dated 09.10.2024 from the above-mentioned
payment. b e o

We will be obliged to you if you can inform us on the process to get a refund of the remaining additional payment
of Rs. 5000/-.

Thanking you
Secretary,
Emami City Association of Apartment Owners

On Mon, Oct 7, 2024 at 8:43 PM Geologist Barasat <geolswidnorth24pgs@gmail.com> wrote:
[Quoted text hidden]

-3 challan_300920242023398571.pdf
85K

hitps://mail.google.com/mail/u/0/?ik=74f34a2ddB&view=pt&search=all&permthid=thread-a:r-198444031202993 11228 simpl=msg-a:r29436101000...  3/3
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Subject: Reply to the Memo#254 dated 23.10.2024

1 message

Secretary Emami <secretary.emamicityrwa@gmail.com> Mon, Oct 28, 2024 at 9:41 PM

To: Geologist Barasat <geolswidnorth24pgs@gmail.com>

Cc: Senior Geologist <sr.geologist.swid.ber.msd@gmail.com>, Niladri Naha <directorswid@gmail.com>, Superintending
Geologist <sgswid@gmail.com>, "rom: PRESIDENT EMAMI" <president.emamicityrwa@gmail.com>

Date: 28.10.2024
To

Geologist & Member Secretary

Office of the Geologist, Geologist Sub. Division -11//D

State Water Investigation Directorate

Water Resource Investigation & amp; Development Department
2" Eloor, Jalaswampad Bhawan

Barasat, North 24 Parganas

E-mail : geoloswidnorth24pgs@gmail.com

Subject: Reply to the Memo#254 dated 23.10.2024
Madam,

Please refer to your memo no 249 dated 09/190/2024 and our letter of declaration dated 13/10/2024 in response
to that we. thereby, declared that we are not using three borewells in question and these borewells are non-
operational. One of the borewells was dismantled by your team during your visit to Emami City on 08/10/2024.
Rest two borewells have been isolated electrically and mechanically and are not in use. You have already verified
during your visit to Emami City25.10.204. that we have dismantled one additional bore-well by ourselves and
there is another non-operational bore-well. So, the three bore-wells/ tube wells are not in use as on 25.10.2024.

This is further stated that we may please be allowed to use the remaining two numbers of borewell, on
humanitarian ground, for which we have approval , issued by your office in 2012 and 2014.

Water is our fundamental right to life under Article 21. We are already facing acute water shortage due to the
closure of three borewells. This shortfall of water is being met by purchasing water from private tankers and

SDDM(BIlls enclosed). Any further disruption of water supply due closure of the borewell will impact the lives of
5000 residents of Emami City.

Thanks and Regards

Secretary
ECAAO

9 attachments

Borewell 2.jpg
104K




— (%~

Borewell 4.jpg
1 90K

- Borewell 5.jpg
147K

Tanker.jpg
128K

.E Bill 201024.pdf
89K

Bill 231024.pdf
B 89K

Bill 251024.pdf
B aok

Bill 281024.pdf
B 90K
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EMAMI CITY ASSOCIATION OF APARTMENT OWNERS.

Registration No.: 0029002022 Under West Bengal Apartment ownership Act 1972
Q 2Jessore Road, P.O.&P.S,: Dum Dum, Kolkata - 700 028
8 Info.emamicityrwa@gmail.com o pr.;id.nt.amamlcnyrwa@qir_iill.u_:or_n_ .

Hom(p)
Q’W {wib

To 29 (10| 3y
The District Magistrate Dated : 29.10.24
New Administrative Building, Barasat

District: North 24 Parganas— 700124,

Subject: Serious water crisis at Emami City, 2, Jessore Road for the stop of three
Borewell/Tube wells by SWID with reference to NGT Application O.A No-
161/EZ/2024.

Respected Sir,

We, on behalf of Emami City Association of Apartment Owners of housing
complex “EMAMI CITY,” at the premises of 2 Jessore Road, P.O. & P.S. Dum
Dum, Kolkata, 700028 Holding No. 380 (N), to inform you that with reference to
the water supply of residential complex of 1233 flat owners and 5000 occupants
was the responsibility of Developer before sale the property and SDDM has also
responsible to check the sufficient drinking water supply provision before
sanction the Building permit as well as occupancy certificate for the residential
project.

Since 2019 onwards, residents have been living in the complex and we observed
that the required water is getting fulfilled through the existing tube wells/ bore
wells structures set up by the developer. No fresh water supply was made by
SDDM till the end of the year 2023.

It seems ERL applied for a municipal water connection for the Emami City
complex sometime in 7017 but there was no subsequent follow-up or reminder
letters from your side although the residents were suffering from the unhealthy
water supplied from the bore-well in the premises put up during the construction
period as the water contained high iron and other impurities causing health issues
to the residents.

In early March 2022 when the residents faced a severe water crisis, local
councilors and ERL

E president@emamicityrwa.com secretary@emamicityrwa.com
vice.president@emamicityrwa.com treasurer@emamicityrwa.com
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EMAMICL MENT OWNERS IS

Registration No.: 0029002022 Unger West Bengal Apartment Ownership Act 1972
Q 2Jessore Road,P.0, & P.S.: Dum Dum, Kolkata - 700 028
o} lnfo-em!ml‘it\_"wa@gmail.com o president.emamicityrwa@gmail.com

helped us by providing daily 100 water tankers to address the pressing problem
of a water

shortage. Yo then met some of the residents at Emami City and assured to
resolve the

various problems including the issue of municipal water supply faced by the
residents within 45 days. You then also met the local councilors and submitted a
fresh application for immediate water supply to the Emami City complex on April
1,2022.

It transpires that in response to the application for municipal water supply, the
Municipality had issued a demand letter dated 13.05.2022 for Rs.38,73,500 to
ERL for municipal water supply and even arrangement for a demand draft in
favour of the Municipality on 19.05.2022. However, the same was not accepted
by the Municipality as the tax dues were not paid and per their demand Tax
amount of Rs.1,28,25,253 towards property tax was paid only on 28.07.2022

SDDM water supply sanction MEMO No. SDM/0819/XXIV, dated 24th July
2017, we were supposed to get water supply of 1100 KLD on a daily basis for
our housing complex “EMAMI CITY,” and accordingly SDDM issued the
occupancy certificate on 10.04.201 9. However, to date, we have not got sufficient
water connection, due to which the required water for domestic consumption was
being made through the borewell constructed during project work by the
developer, Emami Realty Limited. which was stopped by three borewells by

SWID.

That, ref - National Green Tribunal, 0.A No- 161/EZ/2024. Between smt. Jagriti
Bhattacharya v. State of West Bengal , Dates on 14.08.2024, On August 23,
2024, through Memo No. 182, SWID notified us of their scheduled visit to

premises. Upon receipt of the memo, we

Emami City for an inspection of our

extended our full cooperation.

E secretary@emamicityrwa.com

E president®emamicityrwa.com
treasurer@emamicityrwa.com

vice.president@emamicityrwa.com
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Registration No.: 0029002022 Undaer West Bengal Apartment Ownership Act 1972
Q 2Jessore Road, P.O.&Ps.: Dum Dum, Kolkata - 700 028
O info.emamicityrwa@gmall.com o president.emamicityrwa@gmail.com

That, On August 27, 2024, vide memo number 184, SWID directed us for
furnishing the following information, which is provided below:-
1). Total number of bore wells (both functional and non-functional), presented in

a chart format.

2). A copy of the site plan.

3). Details regarding rainwater harvesting.

4). Details of the Sewage Treatment Plant (STP),

5). Land records related to the project.
6). Detailed Project Report (DPR) containing information on the number of flats,

residential units, and towers, along with their respective areas, and green belt area
to justify water demand.

That, On September 16, 2024, we provided a response, furnishing all the

required information along with valid copies of the relevant documents, which

are enclosed below.

That, On dated 02.09.2024 Vide Memo No 189, SWID issued show cause notice
regarding not dismantling or sealing the illegal structures? And On September

25, 2024, we provided a response clarifying our information.

That, On 19" September 2024, with Memo No: 211, the State Water
Investigation Directorate (SWID) notified our Association, namely the Emami
City Association of Apartment Owners, of our liability to pay a penalty of Rs.
20,000 for an unauthorized tube well connection within 15 days from the date of

receipt of the latter and we have paid penalty 29" Sept,2024.

That, In compliance with the order from the State Water Investigation Directorate
(SWID) under Original Application No. 161/2024/EZ, a sum of 220,000 was paid
on 30" September 2024 through GRIPS system with payment ID:

secretary@emamicityrwa.com

president@emamicityrwa.com
8 treasurer@emamicityrwa.com

vice.president@emamicityrwa.com
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300920242023420053, and via email, we confirmed the SWID, stating that we

had complied with the requirements as per your request in memo number 211, to
fulfil the SWID obligation.

That, On 1st October 2024, SWID submitted before the Hon'ble Court of the
Green Tribunal, Eastern Zone, that EMAMI had failed to comply with the
imposed penalty. It was requested that the Court take strict action, including the
immediate seizure of the borewell. However, SWID provided false information,

thereby misleading the Court to gain undue attention in this matter.

That, On 10th October 2024, officials from SWID visited Emami City and seized
the borewell.

In light of the aforementioned submissions, it is respectfully prayed that We have
obtained permission documents for two borewells and have applied for the
regularization of an additional three borewells, for which we have also paid the
requisite fees to the State Water Investigation Directorate (SWID) and we have
fully complied with all MEMO and directives issued by the SWID. We have also
paid the penalties levied by the SWID. We kindly request that appropriate

directions be issued to SWID to regularize the operation of the three borewells.

Yours faithfully,

Enclo : As above. M’

ot Plaw Rasnriatinn ol Aunelensat GRS
Emani City Assacistion of Mparleagat biveehy

p,esidem@emamicityrwa.com E secretary@emamicityrwa.com

vke_p,esident@emamicityrwa.com treasurer@emamicityrwa.com
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BEFORE THE ®N’BLE
NATIONAL GREEN TRIBUNAL,
EASTERN ZONE NC
KOLKATA

ORIGINAL APPLICATION
NO.161/2024/EZ

In The Matter of:
Jagriti Bhattacharya
.. Applicant

Versus
The State of West Bengal & Ors.

. Respondent(s)

ACTION TAKEN REPORT IN THE
FORM OF AFFIDAVIT ON
BEHALF OF THE RESPONDENT
NUMBER 06, DIRECTOR, STATE
WATER INVESTIGATION
DIRECTORATE, WEST BENGAL.

SIBOJYOTI CHAKRABARTI
Advocate

For The State of West Bengal

Email: subho.advocate@gmail.com
(M): 9007035534.
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